
IW the CEfMTeAL aohimistratiue tribunal
(j principal bench,

NEW DELHI ,

OA 328/1997

_  Nau Dalhi this tha 1st day of April,I997,

Hon*ble Smt,Lakshmi Suaminathan, Membar (3)

Sh ri K av/ ar 3 en,
S/o Parkash,
Vill, Jhoha
Oi st t,

(By Advocate Shri D.R. Gupta ) *" Applicant
Vs.

1. Tha Controller of Accounts(a dmn.) ,
Principal Accounts Office,

ban Affairs & Employment,
M  n Tloor, Nirman Bhavan,New Delhi-Tiinnii *

'Ik

2o Tha Senior Accounts Officer
Principal Accounts 0 ffic e( Admn.) ,

BK Affairs & Employrosnt,Nirman Bhauan, Neu Delhi. 1 mm 1

fe. fldvocato Shri u.s.R. Kri.hn. ) ... Haspondonts
0 R 0 E R (final )

(Hon'ble Smt.Lakshmi Suaininath an, Plamb ar ( j)
The griavance of the applioant ia ulth regard to

the iferbal order dated ,31.3.96 terminating his serifioes. The
applicant claims that phile he uas eligible for the grant

^  . Pf temporary statos, the respondents have illegally terminat
his services uhils retaining the services of his junior.

contrary to lap and the provisions of the relevant
passed by tha Oeparfment f d cirayparcment of Parsonnal and Training

dated ,0.9.93 for grantingCj temporary status. The learn
counsel has also submitted that this base is fuiiy cov.-ao
y the Oivision aenoh judgmm. pf this Tribunai in lbTj/9S

decided on 1. 7 igqfi rr^ . ^
1.^. 1996.^Copy placed on record).

I have seen the reoiv fiiori k i-u
^  respondents andHeard Shri U.S.R kri ohn t

ishna.learnad counsel for the respondents.
circumstances of the case, this
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O.A. is entitlsd to saccasd on the same lines as the applicants

in OA 1572/95. Accordingly, this application is disposed of
with the follouing directions to the respondants;-

(a) Tha impugned order dated 31.3.96 terminating the
seruices of the applicant is quashad and set
aside yith the directions to the respondents to
take the applicant back in sarv/ica uithin a
period of one month from the data of receipt of
a copy of this order. Houeuer, it is made clear
that the applicant shall not be entitled to any
back uagas for the period ha has not actually

'  uprked, .

(b) The respondents are directed to pass an order
in regard tp the grant of temporary status to
the applicant in terms of the OPiT O.fl, dated
10o9.93 uithin a period of one month of taking
the applicant back in serv/ice. Thereafter the
applicant shall be entitled to consequential
benefits in accordance with the scheme,

O.A. is disposed of as above. No order as to costs.

(Smt.Lakshmi S-ijaminathan)
namber (3)
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